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THE E ANG NA POLLU ON CO TR L BOAR RESPON ENT NO1 IN

OA No.155OF 2024.

It is to submit that an OriginalApplication (OA) was registered ego motu based on the news

item title “4 killed in blast at drug manufacturing unit in Telangana” appeared on “The Hindu”

dated 04.04.2024. The news article relates to blast at M/s. SB Organics Limited,a bulk drug

manufacturing unit located at Hatnoora (M), Medak (D); the blast resulted in the death of4

people and injury to 21 persons.

The Hon'ble NGT, Southern Bench, Chennai vide order dated 18.09.2024 has ordered as follows

and posted the case forhearing on 28.11.2024:

“ The District Co//ecror - Sangareddy District and the Telangana SI-ate

Pollution Collor/ aoard are directed to run further report mparding the

actual pa//or/on caused due to the blast and the particulars about rife

environmenza/ compensation issued to the Project Proponent, tfiough as on

date itisfitated that the companyiscyoaed.”

In this regard following is submitted: -

1. It is to submit that M/s. S.B. Organics Ltd., is located at Sy.No.252& 253, Chandapur

(V), Hatnoora (N), Sangareddy District and involved in production of Guanidine Nitrate

and Guanidine Carbonate.

2. The industry has obtained CFO renewal from the Board vide order dated 21.06.2021

with validity up to 31.07.2026 for manufacturin9 f Guanidine Nitrate - 4,000 Kg/day in

Group-A and Guanidine Nitrate - 2,500 Kg/day& Guanidine Carbonate - 1,500 Kg/day in

Group-B witha condition that, either Group-A ar Group-B shall be manufactured at any

point of time. The industry produces Potassium Nitrate- 1.9 TPD asa by-product.

Earlier,a complaint was received on 17.10.2022 against the water pollution caused by

the industry. The Board officials inspected the industry on 21.10.2022 anda notice was

issued to the industry on 31.10.2022. The Board reviewed the compliance status of the

industry and issued directions to the industry vide order dated 20.03.2023.

4. On 03.04.2024 around 6:00 PM an explosion occurred in the industry and resulted in

fire. The explosion resulted in6 deaths and about 18 members were injured who were

treated in various hospitals.

5. ARer theblast, the water and the soil was contaminated due to spillages and leaka9e of

chemicals/effluents. In this regard, the industry has lifted 20 KL of waste water to

Common Effluent Treatment Plant (CETP), Patancheru on 04.05.20Z4 for further

treatment. The industry has also sent 16.39 MT of contaminated soil and Process sludge

of 12.46 MT to the Treatment, Storage and Disposal Facility (TSDF), Dundigal, Medchal-

Malkajgiri District for Treatment, Storage and Disposal on 10.05.2024. Further, the

industry has also lifted contaminated water to Common Effluent Treatment Plant (CETP),

Patancheru till 03.06.2024.



6. The status of the industry was reviewed before the Task Force Committee comprising of

expert members and as pertherecommendations of the Committee, the Board issued

Closure order to the industry vide order dated 27.04.2024 for not taking safety

measures for prevention of accident and causing pollution in the surrounding arep due

to accident (Annexure-I).

In compliance to the Hon‘ble NGT directions with regard to levy of Environmental

Compensation, the issue was placed in the Task Force committee meeting comprising of

expert members on 22.11.2024 which was attended by the representative of the

industry. As per the recommendations of the committee the Board vide order dated

22.11.2024 has levied Environmental Compensation (EC) of Rs. 31,00,000/-after giving

prior opportunity of hearing to the industry.(Annexure-II).

g. The details of the calculation of Environmental Compensation is as follows:

Environmental Compensation (EC)- Ptx N x R x S x Lr

Where

— Pollution index of industrial sector

N - No of days ofviolation took place

R —A factor in Rupees for EC

S — Factor for scale of operation

Lr — Location factor

a. Pollution index of industrial sector (PI): The Telangana Pollution Control Board

categorized the industry into ’Red’ category (Synthetic Organic Chemicals). For *Red‘

category of industries, average pollution index is 80. Thus Phis considered as 80 in

the EC estimation forthis industry.

b. No of days of violation took place (N]: The details of the violations and dates

considered for calculation of period of violation for estimating EC is submitted as below:

Initial date of observation of violation 03.04.2024

Last Date ofsending of contaminated water to M/s. PETL 03.06.2024

No. of days ofviolation (03.04.2024 to 03.06.2024) 62 Days

C. Factor in Rupees @ (Rs}: As per the en\/ironmentaI compensation estimation

guidelines, factor of rupees may be minimum of Rs. 100 and maximum ofRs.500. In

the guidelines it is suggested to considerR as Rs.250 but maximum value of 500 was

considered owing to severity of the accident as environmental compensation in case of

violation. Hence, Factor in Rupees (R)forEC estimation is considered as 500.

Scale of operation {S):

S.

No

Name oftheindustry Small/ Scale of

Medium/ operation (S).

Large

i. NI/s. S.B. Organics Ltd., Sy.No.252 & Medium

253, Chandapur (V), Hatnoora (M),

1.0



s.

NO

Name oftheindustry

Sangareddy District

(Gross Block/Fixed assets: Rs. 11.49

Crores)

Small/ Scale of

Medium/ operation (S).
Large

As per the website of Ministry of Micro, Small& Nledium Enterprises, units

with investment up to Rs. 10 Crore and turnover up to Rs. 50 Crore shall be

considered as Small Category; units with investment up to Rs. 50 Crores and

turnover up to Rs. 250 Crore shall be considered as Medium Category.

Turnover ofthe industry is not considered for above calculation.

e. Location Factor (LF]: The industry is located in Chandapur (V), Hatnoora (M),

Sangareddy District and the unit is located within 10Km radius from the Municipal Limits

of Sangareddy Municipality and the population of Sangareddy town as per2011 census

is 15,27,628 people. Thus location factor (LF) is considered as 1.25 for EC

estimation.

Based on the above factors, the Environmental Compensation (EC) is estimated as given

below:

> Environmental Compensation (EC) = Pzx N x R x 5 x Lr

= 80x 62x 500x 1.0x 1.25

= Rs. 31,00,000/-

9. As per the directions issued by the Board, the industry has paid the levied

F-nvironmentaI Compensation of Rs.31,00,000/- on 25.11.2024.(Annexure-III)

Place: Sangareddy.

Date: 26-11-2024

Environments/ t•g'••‹•
T.G. PollUtion Control Boafd

Regional Off\tC•1, SANGAREDOY





TELANGANA STATE
Paryavarana Bhavan, A-

Phones

POLLUTION CONTROLBOARD
III, Industrial Ertate, Sanathnagar, Hyderabad-50o ons

: 040-238€I7500 Fax: 040 - 23B87519

RE POS ITH C U

l.

Dt:27.04.2024

w NOEN L FP L UTXON ACT » Ag
AMENDED

Sub: TSPCB - M/s. S. B. Organics Ltd., Sy. No.
H atnoora (M), Sangareddy

Pollution)

ISSUEO

252 & 253, Ch andapur {V),

Di5tF1Ct - Water (Prevention and Control of

Act, 1974 (asamended by Act53 of1988) - CLOSURE ORDERS
— Reg.

Ref 1. CFO & HWA Order dated: 21.06.2021, with validity up to 31.07.2026.

2. Directions Order No.SRD-155/TSPCB/TF/HO/2023—2118, Date: 20.03.2023.

3. Fire accident occurred on 03.04.2024 around 04:30 PM.

4. An OA.No.367 of 2024 is registered Suo Motu on the basis of news item title

4 killed in the blast atd rug manufacturing unit in Telangana appearing in

“The Hindu” dated:04.04.2024.

5. Inspection of the industry by the Board Officials on 03.04.2024 &

04.04.2024.

6. Hearing held on 26.04.2024.

WHEREAS, youareoperating the industry is located at Sy. No.352& 353, Chandapur

(V), Hatnoora UJ, Sangareddy District and is engaged in manufacture of Guanidine

Nitrate& Guanidine Carbonate.

2. WHEREAS, vide reference 1" cited, the Board issued CFO & HWA vide order on

21.06.2021 with validity up to 31.07.2026 for manufacturing Guanidine Nitrate-4,000

Kgs/day in Group-A and Guanidine Nitrate - 2,500 Kgs/day & Guanidine Carbonate

- 1,500 Kgs/day with a condition that either Group-A or Group-B shall be

manufactured at any point of time. The industry produces Potassium Nitrate- 1.9 TPD as

a by-product.

3. WHEREAS, vide reference2"
d

cited, the Board issued d irections to the industry on
20.03.2023 In connectlon with complalnts.

4. WHEREAS, vide reference3’
d

cited, the RO-Sangareddy received a telephonic. call on

03.04.2024 around 6:00 PNI from the Sangareddy District Administration regarding the

explosion occurred in NI/s. SB Organics and the TSPCB officials went to the site ^Y 7-
PM and it was reported thata reactor was exploded around 4:30 PM which resulted in

fire. The flre tenders reached the spot by 4:45 PM and started dousing the fire resulted

from the explosion.

5. WHEREAS, vide reference 4” cited, an OA.No.367 of2024 is registered Suo Motu on the

basis of news Item title “4 killed in the blast at drug manufacturing unit in Telangana

appearing in “The Hindu” dated: 04.04.2024. The case was posted for hearing on

14.05.2024.

6. WHEREAS, vlde reference5
t
^ cited, the RO-Sangareddy Officials inspected the industry

on 03.04.2024& 04.04.2024 and observed the following:

1. During the inspection on 03.04.2024, it was found that the hot oil leaked from

the jacket of the reactor came incontact with reaction mixture Guanidine Nitrate

(which involves raw material like weak nitric acid, 2-cyanoguanldine and

ammonium nitrate) which resulted in severe explosion followed by fire.

2. The flre was controlled by the Telangana State Fire Department by deploying6

No's of fire tenders and with the help of surrounding industries by deploying their

water tankers. The fire was doused around9 PM on 03.04.2024.

3. The officials again inspected the unit on the next day i.e., 04.04.202't and it was

observed that fumes were still emanating from the debris. The production block

¿. '/'1-.in which the explosion took place along with the thermic fluid heaters (2 No's),

oil generator (1 No), final goods storage shed, security room were

z..› cörtipletely damaged. The surrounding production blocks and two other sister



5.

4. The shockwave resulted from the explosion was felt within3 km radius from the

place of explosion. The glass windows, false ceńings and roofs of the surrounding

buildings/industries within 200-300m radius were shattered/ damaged because

of the shockwave from the explosion.

During inspection on 04.04.2024, no representative of the industry was present

in the premises of the industry. It was observed that part of the fire fighting

water mixed with the chemicals during Che accident reached the first cut rain

water and part of the water was stagnated near the accident site.

6. Around 128 MT of 2-cyanoguanidine (raw material for Guanidine Nitrate) was

observed in the industry premises which was partly damaged in the explosion.

Along with this 48 MT of Guanidine nitrate, 11 MT of Guanidine Carbonate, 30 MT

of Technical Grade Urea, 1.4 MT of Recovered Ammonium Nitrate Salt and 28 INIT

of Nitric Acid (2x 20 KL tanks and 1x15 KL tank) was present inthe industry. No

damage occurred to the above products and is present in the collapsed sheds. No

damaged occurred to the nitric acid tanks and effluent storage tank.

7. The RO officials directed the industry to collect the waste water generated during

fire fighting and dispose to M/s CETP I°or further treatment& the top soil along

with the waste in the plant premises to M/s TSDF/ Cement industries and submit

copy ofmanifest details.

8. The representative of the industry also informed that they will dispose the waste

water to M/s. PETL and informed that that they will remove the top soil of thë

premises and process sludge -5 MT and dispose to TSDF along with the any

hazardous waste/debris.

9. The accident resulted in6 casualties and about 18 members were injured.

7. WHEREAS, vide reference6
th

cited, you were given an opportunity for hearing before

the Task ForceCommittee meeting held on 26.04.2024.The industry representative and

RO-Sangareddy Officials have attended the meeting.

I. The Committee noted the following:

1. The fire accident was occurred in M/s. SB Organics and the TSPCB officials

went to the site by 7: 00 PM and it was reported thaEa reactor was exploded

around 4:30 PM which resulted in fire. The fire tenders reached the spot by

4:45 PM and started dousing the fire resulted from the explosion.

5.

2. The accident resulted in6 casualties and about 18 members were injured.

3. The RO officials directed the industry to collect Lhe waste water generated

during fire fighting and dispose Lo f1fs CETP forfurther treatment& the top

soil along with the waste in the plant premises to M/s TSDF/ Cement

industries and submit copy ofmanifest details.

Q. The representative of the industry also informed that they will dispose the

waste water to M/s. PETL and informed that that they will remove the top

soil of the premises and process sludge - 5 MT and dispose to TSDF along

wiŁh the any hazardous waste/debris.

An OA.No.367 of2024 is registered Suo Motu on the basis of news item title “4

killed in the blast at drug manufacturing unit in Telangana appearing in “The

Hindu“ dated: 04.04.2024. The case was posted forhearing on 14.05.2024.

II. The industry representative informed that, they received prohibition order from
Factories Department, they stored about 15 KL of contaminated waste water
generated during the fire accident in FRP tank and the same will be sent to CETP

within two days. They also generated debris& contaminated soil and

be sent to TSDF within one month.

After detailed

your industry

conditions and

the same will

discussions, the Commlttee recommended to issue Closure Orderş to
for not taking proper safety measures and not complying with consent
CãUSing airand water pollution in the surrounding areas.

8 • WHEREAS, after careful consideration

hereby issues Closure Orders

measures and not complying with

and ca using alr and water pollution

of the material facts of the case, the Boa rd

to your industry for not taking proper safety

consent conditions& directions issued by the Board
in the surroundinga reas.



9. After careful consideration of material facts of the case, the Board is of the rirm opinion

that, the industry has not taken safety measures for prevention of accident, not

complying with the consent conditions/ directions issued by the Board and causing

pollution In the surrounding area. Under the Powers vested with the T.S. Pollution

Control Board under Section 33(A) of Water (Prevention and Control of Pollution) Act,

1974 (asamended by Act 53 of 1988) and for the reasons stated above, the Board

hereby issues closure orders to the industry in the interest of protecting public

health and environment.

10. You are directed to take note thaL the TSSPDCL has been ordered to disconnect the

Power Supply to your industry with irrimediate effect. If you continue to operate your

industry even after receipt of this orders, you may be liable for prosecution in the court

of Metropolitan f'1agistrate or Judicial Magistrate of the first class under section 41(2) of

Water (Prevention and Control of Pollution) Act, 1974 (asamended by Act53 of1988),

the punishment forwhich includes imprisonment fora term which shall not be less than

one year and sixmonths which may extend to sixyears and with fine.

To

M/s. S. B.Organics Ltd.,

Sy. No. 252 & 253, Chandapur (V),

Hatnoora (M), Sangareddy District.

COPy to:

Sd/-

MEMBER SECRETARY

1.TheDistrict Collector, Sangareddy District for favour of information.

2. The Superintending Engineer (Operations), Sangar.eddy District for favour of

information.

3. The JCEE, ZO, RC Puram forinformation and necessary action.

. The EE, RO-Sangareddy forinformation and necessary action.

5. Concerned file.

//T. G. F.B.O //

Seni E vironmental Engineer

(Task rorce, un-zv)





„ TELANGANA STATE POLLUTION CONTROL BOARD
Paryavarana Bhavan, A-IIE, Industrial Estate, Sanathnagar, Hyderabad-5oo 018

Phones: 04O-238875OO Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No.SRD-155/TSPCB/TF/HO/2024-

1.

5.

6.

Dt:27.04.2024

ORDERS/SSUED UNDERAVR(PREVEN?*EON AND CONTROL OF POSTUNION) ACT

J 98J f’AS AMEND£DBY ACT42'OF 98 ')

Sub TSPCB - M/s. S. B. Organics Ltd., Sy. No. 252 & 253, Chandapur (V),

Hatnoora (M), Sangareddy District - Air (Prevention and Control of

Pollution) Act 1981 (asamended by Act47 of1987) — CLOSURE ORDERS -

ISSUED - Reg.

Ref : 1. CFO & HWA Order dated: 21.06.2021, with validity up to 31.Q7.2026.

2. Directions Order No.SRD-155/TSPCB/TF/HO/2023—2118, Date: 20.03.2023.

3. Fire accident occurred on 03.04.2024 around 04:30 PM.

4. An OA.No.367 of 2024 is registered Suo Motu on the basis of news: item title

“4 killed in the blast at drug manufacturing unit in Telangana appearing in

“The Hindu” dated:04.04.2024.

5. Inspection of the industry by the Board Officials on 03.04.2024 &

04.04.2024.

6. Hearing held on 26.04.2024.

WHEREAS, youareoperatinq the industry ts located at Sy. No.352& 353, Chandapur

(V), Hatnoora (M), Sangareddy District and is engaged in manufacture of Guanidine

Nitrate& Guanidine Carbonate.

2. WHEREAS, vide reference 1st cited, the Board issued CFO & HWA vide order on

21.06.2021 with validity up to 3 1.07.2026 for manufacturing Guanidine Nitrate-4,000

Kgs/day in Group-A and

- 1,500 Kgs/day with

manufactured at any point

asa by-product.

Guanidine Nitrate - 2,500 Kgs/day & Guanidine Ca rbonate

a condition that either Group-A or Group-B shall be

of time. The industry produces Potassium Nitrate- 1.9 TPD

3. WHEREAS, vide reference2 d cited, the Board issued d Erections to the industry on

20.03.2023 in connection with complaints.

4. WHEREAS, vide reference3 cited, the RO-Sangareddy received a telephonic call on

o3.o4.2024 around 6:00 PM frorTt the Sangareddy District Administration regarding the

explosion occurred in M/s. SB Organics

7:00 PM and it was repoded that a

resulted in fire. The fire tenders reached

resulted from the explosion.

WHEREAS, vide reference

basis of news item title “4

appearing in “The Hindu”

14.05.2024.

and the TSPCB officials went to the site by

reactor was exploded around 4:30 PNt which

the spot by 4:45 PM and started dousing the fire

4” clted, an OA.No.367 of2024 is registered Suo Motu on the

killed in the blast at drug manufacturing unit in Telangana

dated:04.04.2024. The case was posted for hearing on

WHEREAS, vide referenceS
t
d cited, the RO-Sangareddy

on 03.04.2024& 04.04.2024 and observed the following:

1. During the inspection on 03.04.2024, it

from the jacket of the reactor came

Guanidine Nitrate (which involves raw

cyanoguanidine and ammonium nitrate)

followed by fire.

The fire

Officials inspected the industry

was found that the hot oil leaked

in contact with reaction mixture

material like weak nitric acid, 2-

which resulted in severe explosion

was controlled by the Telangana

eplo.ying6 No's of fire tenders and with the

..bly deploying their water tankers. The fire

State Fire Department by

help of surrounding industries

was doused around 9 PM on



3. The officials again inspected the unit on the next day i.e., 04.04.2024 and it

was observed that fumes were still emanating from the debris. The

production block in which the explosion took place along with the thermic
fluid heaters (2 No‘s), hot oil generator (1 No), final goods storage shed,

security room were completely damaged. The surrounding production

blocks and two other sister concern units of the industry were structurally

damaged.

4. The shockwave resulted from the exploslon was felt within3 km radius from

the place of exploslon. The glass windows, false ceilings and roofs of the

surrounding buildings/industries within 200-300m radius were shattered/

damaged because ofthe shockwave from the explosion.

5. During inspection on 04.04.2024, no representative of the Industry was

present in the premises of the industry. It was observed that part of the

fire fighting water mixed with the chemicals during the accident reached

the first cut rain water and part of the water was stagnated near the

accident site.

6. Around 128 MT of 2-cyanoguanidine (raw material for Guanldine Nitrate)

was observed In the industry premises which was partly damaged inthe

explosion. Along with this 48 MT of Guanidine nitrate, 11 FIT of Guanidine

Carbonate, 30 MT of Technical Grade Urea, 1.4 MT of Recovered Ammonium

Nitrate Salt and 28 LIT of Nitric Acid (2x 20 KL tanks and 1x15 KL tank) was

present in the industry. No damage occurred to the above products and is

present in the collapsed sheds. No damaged occurred to the nitric acid tanks

and effluent storage tank.

7. The RO officials directed the industry to collect the waste water generated

during fire fighting and dispose to M/s CETP forfurther treatment& the

top soil along with the waste inthe plant premises to M/s TSDF/ Cement

industries and submit copy ofmanifest details.

8. The representative of the industry also informed that they will dispose the

waste water to M/s. PETL and informed that that they will remove the top

soil of the premises and process sludge — S MT and dispose to TSDF

along with the any hazardous waste/debris.

9. The accident resulted in6 casualties and about 18 members were injured.

7. WHEREAS, vide reference6
th

cited, you were given an opportunity for hearing before

the Task Force Committee meeting held on 26.04.2024.The industry representative and

RO-Sangareddy Officials have at:tended the meeting.

I. The Committee noted the following :

1. The fire accident was occurred in M/s. SB Organics and the TSPCB officials

went to the site by 7:00 PM and it was reported thata reactor was exploded

around 4:30 PM which resulted in fire. The fire tenders reached the spot by

4:45 PM and started dousing the fire resulted from the explosion.

3.

2. The accident resulted in6 casualties and about 18 members were injured.

The RO officials directed the industry to collect the waste water generated
during flre fighting and dispose to I'd/s CETP forfurther treatment& the Lop

soil along with the waste In the plant premises to PI/s TSDF/ Cement

industries and submit copy of manifest details.

4. The representative of the industry also informed that they will dispose the
waste water to N/s. PETL and informed

soil of the premises and process sludge

With the any hazardous waste/debris.

5. An OA. No.367

killed in

Hindu“

that that they will remove the top

-S MT and dispose to TSDF along

of 2024 is registered Suo Motu on the basis of news item title 4
the blast atd rug manufacturing unit in Telangana appearing in "The

dated:04.04.2024. The case was posted forhearing on 14.05.2024.

11. The industry representative informed that, the

Factories Department, they stored about 1S
generated during the fire accident in FRP tank

within two days. They also generated debris&
be sent toTSDF within one month.

After detailed

your industry

conditions and

y received prohibition order from

KL of contaminated waste water

and the same will be sent to CETP

contaminated soil and the same will

disCUSSions, the Committee recommended

fornottaking proper safety measures

causinga ir and water pollution in the

to issue Closure Orders to

and not complying with consent

surrounding areas.



8. WHEREAS, after careful consideration of the material facts of the case, the Board

hereby issues Closure Orders to your industry for not taking proper safety

measures and not complying with consent conditions& directions issued by the Board

and causing airand water pollution in the surrounding areas.

9. WHEREAS, after careful consideration of the material facts of the case, the Board

hereby issues Closure Orders to your industry for not taken proper safety

measures and not complying with consent conditions and causing air and water

pollution In Ehe surrounding areas. In view ofthe above, after careful consideration of

material facts of the case, the Board is of the firm opinion that the industry has not

taken safety measures forprevention of accident, not complying with the consent

conditions/ directions issued by the Board and causin9 pollution in the surrounding

area. Under the Powers vested with the T.S. Pollution Control Board under Section

3 1 (A) of the Air (Prevention and Control of Pollution) Act 1981 (as amended by Act

47 of1987) and forthe reasons stated above, the Board hereby iasues closure

orders to the industry in the interest of protecting public health and

environment.

10. You are directed to take note that the TSSPDCL hasbeen ordered to disconnect the

Power Supply to your industry with immediate effect. If you continue Lo operate

your industry even after receipt of this orders, you may be liable for prosecution in

the court of Metropolitan Magistrate or judicial Magistrate of the first class under

section 37(1) of Air(Prevention and Control of Pollution} Act, 1981 (asamended by

Act47 of1987), the punishment forwhich includes imprisonment fora term which

shall not be less than one year and sixmonths which may extend to sixyears and

with fine.

To

M/s. S. B.Organics Ltd.,

Sy. No. 252 & 253, Chandapur (V),

Hatnoora (M), Sangareddy District.

sa/-
M EM BER SECRETARY

1.TheDistrict Collector, Sangareddy District for favour of information.

2. The Superintending Engineer (Operations), Sangareddy District for fa'vour of

information.

3. The 3CEE, ZO, RC Puram forinformation and necessary action.

. The EE, RO - Sangareddy forinformation and necessary action.

5. Concerned file.

T. C. F. B. O //

y n kg neer

(Task Force, UH-IV]





TELANGANASTATEPOLLUTIONCONTROLBOARD
Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-5oo 018

Phones: 04Q-238875O0 Fax: D40 - 238B7519

BY REGD. POST WITH ACK. DUE

Order No.SRD-155/TSPCB/TFTHO/ 2024- gy

Sub:

Ref:

Dt:27.04.2024

TSPCB - - M/s. S. B. Organics Ltd., Sy. No. 252 & 253, Chandapur

(V), Hatnoora (M), Sangareddy District - Water (Prevention and

Control of Pollution) Act, 1974 (as amended by Act 53 of1 9B8) & Air

(Prevention and Control of Pollution) Act 1981 (as amended by Act47 of

1987)- Closure Orders issu-°d - Disconnection of Power Supply -

Orders — Issued — Reg.

Order No. SRD-155/TSPCB/TF/HO/2024, Dated:27.04.2024.

The T.S Pollution Control Board has issued Closure Orders to M/s. S. B.

Organics Ltd., Sy. No. 252 & 253, Chandapur (V), Hatnoora (M), Sangareddy

District for not taken safety measures forprevention of accident, not complying with

the consent conditions/ directions issued by the Board and causing pollution in the

surrounding area under section 33 (A) Of the Water (Prevention and Control of

Pollution) Amendment Act, 1988 and under section 31(A) of Air (Prevention and Control

of Pollution) Amendment Act, 1987.A copy ofthe closure order is herewith enclosed.

Under the powers vested under Section 33 (A) of the Water (Prevention and

Control of Pollution) Amendment Act, 1988 and under section 31(A) of Air (Prevention

and Control of Pollution) Amendment Act, 1987 the Southern Power distribution

Company of T.S.Ltd. is hereby directed to disconnect the power supply to

M/s. S. B. Organics Ltd., Sy. No. 252 & 253, Chandapur (V), Hatnoora (M),

Sangareddy District.

You are requested to carry out the orders of the Board and report compliance

within 48 hours.

The Superintending Engineer (Operations),

TSSPDCL, Sangareddy District.

Copy to:

sa/-

MEMBER SECRETARY

1.TheDistrict Collector, Sangareddy District for favour of information.

2. The Managing Chairman& Director, Telangana State Southern Power Distribution

Company, Near Secretariat, Hyderabad forinformation and necessary action.

3. The JCEE, ZO-RC Puram forinformation and necessary action.

The EE, RO-Sangareddy forinformation and directed to ensure that power supply is

disconnected to the above industry and report compliance of the orders within 48
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-..- T ELANGANA POLLUTION CONTROL BOARD Phone: 040-23887500 ”

PARYAVARAN BHAVAN,A -a,z NouszRzAL ESTATE,

”• SANATHNAGAR, HYDERABAD -500018.

BY REGD. POST VVITH ACK. DUE

Fax: 040-23815631

Website:tspcb.cgg.gov.in

VI/'A TER (PREVENTIONAND CONTROL OF POLLUTION} ACT, 9 '4

(ASA MENDEDBY ACT53OF 1988)

Order No.SRD-155/TGPCB/TF/HO/ 2024- Date:22.1 1.2024

5.

Sub: TGPCB - M/s. S.B. Organics Ltd., Sy.No.252 & 253, Chandapur

(V), Hatnoora (M), Sangareddy District - Causing ofdamage tothe

Environment due to operation of the industry - LEVYING OF

ENVIRONMENTAL COMPENSATION - Water (Prevention and

Control of Pollution) Act, 1974 (as amended by Act 53 of1 988) -

DIRECTIONS — ORDERS -ISSUED — Reg.

Ref: 1. CFO & HWA Order dated: 21.06.2021, with validity up to 31.07.2026.

2. Directions Order No.SRD-155/TSPCB/TF/HO/2023-2118, Date:

20.03.2023.

3. Fire accident occurred on 03.04.2024a round 04:30 PM.

4. The Hon‘ble NGT, Principal Bench has registered an Original

Application (OA) suo motu based on the news item title “4 killed in

blast at drug manufacturing unit in Telangana” appeared on “The

Hindu” dated 04.04.2024.

5. Closure O”rder No. SRD-155/TSPCB/TF/HO/2024- DI:27.04.2024

6. The I-Jon’bIe NGT, Southern Bench, Chennai registered the

transferred Original application with OA Nö. 155 of 2024.

7. The Hon‘ble NGT, Chennai has passed an order on 18.09.2024.

8. Show cause Notice Lr. No. HTN029/PCB/RO-I:SRD/2024 DI.

14.11.2024.

9. Industry's reply to show cause notice received by this Office on

20.11.2024.

10. Hearîng held on 22.11.2024.

1. WHEREArY u a reoperating the industry is located at Sy. No.352& 353, Chandapur

(V), Hatnoora (M), Sangareddy District and is engaged in manufacture of Guanidine

Nitrate& Guanidine Ca rbonate.

2. WHEREAS, vide reference 1" cited, the Board issued CFO & HWA vide order on

21.06.2021 with validity up to 31.07.2026 for manufacturing Guanidine Nitrate-4,000

Xgs/day. in Group-A and Guanidine Nitrate - 2,500 Kgs/day & Guanidine Carbonate

1,500 Kgs/day with a condition that either Group-A or Group-B shall be

manufactured at any point of time. The industry produces, Potassium Nitrate- 1.9 TPD as

a by-product.

3. WHEREAS, vide reference 2"° cited, the Board issued d irections to the industry on

20.03.2023 in connection with complaints.

WHEREAS, vide reference3’d cited, the RO-Sangareddy received a telephonic call on

03.04.2024 around 6:00 PM from the Sangareddy District Administration regarding the

explosion occurred in M/s. SB Organics and the TSPCB officials went to the site by 7: 00

PM and it was reported thata reactor was exploded around 4:30 PM which resulted in

fire. The fire tenders reached the spot by 4:45 PPI and started dousing the fire resulted

from The explosion.

WHEREAS, vide reference 4” cited, the Hon‘ble NGT, Principal Bench has Fegistered

an Original Application (OA) suo motu based on the news item title “4 killed in

blast at drug manufacturing unit in Telangana” appeared on “The Hindu” dated

04.04.2024. The news article relates to blast at M/s. SB Organics Limited,a bulk

drug manufacturing unit located at Hatnoora (I'd), Medak (D); the blast resulted in

the death of4 people and injury to 21 persons. The Hon'ble NGT directed the

respondents to submit the response before the Tribunal and transferred the

original record of OA to Southern Bench as the subject matter relates to the

Southern Bench.



6. WHEREAS, vide reference 5" cited, the Board issued closure order to the industry for

not taken safety measures for prevention of accident, not complying with the

consent conditions/ directions issued by The Board and causing pollution in the

surrounding area.

7. WHEREAS, vide reference 6" & 7
t
^ cited, the Hon‘ble NGT, Southern Bench,

Chennai registered the transferred Original application with OA No. 155 of 2024

and issued the following direction vide order dated 18.09.2024.

“The District Collector - Sangareddy District and the Telangana State

Pollution Control Board are directed to filea further report regarding the actual

pollution caused due to the blast and the particulars about the environmental

compensation issued to the Project Proponent, though as on date it is stated

that the company is closed.”

8. WHEREAS, vide reference 8’^ cited, the RO-Sangareddy submitted ”a report to the

Board Office on 20.11.2024. The RO, Sangareddy has issueda show cause notice

on 14.11.2024 to levy the Environmental Compensation of Rs.31,00,000/- as per

Rules. The details of calculation of Environmental Compensation are as follows:

1. The following equation is used for estimating Environmental Compensation

(EC):

Environmental Compensation (EC) = PIx N x R x S x LF

Where

PI— Pollution index of industrial sector

N - No o f days ofviolation Look place

R —A factor in Rupees forEC

S - FacLor for scale of operation

LF - Location factor

2. Pollution index of industrial sector (PI): The Telan9ana Pollution Control Board

categorized the industry into ‘Red’ category (Synthetic Organic Chemicals). For

‘Red’ category of industries, average pollution index is 80. Thus PI is

considered as 80 in the EC estimation for this industry.

3. No of daysof violdtion tOOk place (N): The details of the violations and dates

considered for calculation of period of violation for estimating EC is submitted

as below:

Initial date of observation of violation 03.04.2024

Last Date of sending of contaminated water to M/s. 03.06.2024

PETL

No. ofdays ofviolation (03.04.2024 to 03.06.2024) 62 Days

4. Factor in Rupees@ (Rs): As per the environmental compensation estimation

guidelines, factor of rupees may be minimum ofRs.100 and maximum ofRs.

500. In the guidelines it is suggested to considerR as Rs.2S0 but maximum

value of 500 was considered owing to severity of the accident as

environmental compensation in case of violation. Hence, Factor in Rupees (R)

forEC estimation is considered as 500.

5. Scale of operation (S):

S. No Name oftheindustry Small/ Scale of

Medium/ operation

Large (S).

i. Has. S.B. Organics Ltd., Sy. No. 252 & 253, Medium 1.0

Chandapur (V), Hatnoora (M), Sangareddy

District.

(Gross Block/Fixed assets: Rs. 11.49

Crores)

As per the website of I'4inistry of Micro, Small& Medium Enterprises, units

with investment up to Rs. 10 Crore and turnover up to Rs. 50 Crore shall be

considered as Small Category; units with investment up to Rs. 50 Crores and

turnover up to Rs. 250 Crore shall be considered as f'4edium Category.

Turnover ofthe industry is not considered fora bove calculation.

6. Location factor (LF): The industry is located in Chandapur (V), Hatnoora (M),

Sangareddy District and The unit is located within 10Km radius from the

Municipal Limits o( Sangareddy Municipality and the population of Sangareddy



town as per 2011 census is 15,27,628 people. Thus location factor (LF) is

considered as 1.25 forEC estimation.

Based on the above factors, the Environmental Compensation (EC) is

estimated as given below:

fi Environmental Compensation (EC) = PTx N x R x S x LF

= 80x 62x 500 x 1.0x \.2S

= Rs. 3 1, 00, 000/-

9. WHEREAS, vide reference 9'
h

cited, the industry has submitted a reply to the

Show Cause Notice vide letter dated: 14.11.2024 and stated that the industry has

submitteda reply to the show cause notice stating that the accident occurred on

3rd of April 2024, and the site was completely under the control of the Government

authorities. They were not given access to the site and not given clearance for

removing any material from the area by the police department till 3rd May 2024

because the period witnessed visits by various government departments (incl.

Police Department, Department of Factories, Pollution Control Board, Fire

Department, etc.) and collection of multiple samples. In order fo maintain integrity

of the site conditions, they were instructed to not remove/ lift any material from

the site. The delay in sending the waste to authorized vendors is purely due to

complying with the instructions of the authorities, and not due to negligence on

part of the industry. As soon as they received the clearance, they have sent the

first tanker to PETL on 4th May 2024 (Flanifest No: 722889) followed by two more

tankers on 17th Play 2024 and on 3rd3une 2024. Hence requested to consider the

above information about site clearance and reconsider the Environmental

Compensation (EC) Ievi,ed on the company.

10. WHEREAS, vide referénce 10°
h

cited, you were given an opportunity for hearing

before the Task Forcé Committee of the Board during the meeting held on

22.11.2024. The industry representative, RO-Sangareddy Officials have attended

the meeting.

I. The Committee noted the following non-compliances:

1. The Hon'ble NGT, Southern Bench, Chennai registered the transferred

Original application with OA No. 155 of 2024 And issued the following

direction vide order dated 18.09.2024.

3.

"The District Collector - Sangareddy' District and the Telangana

State Pollution Control Board are directed to file a further report

regarding the actual pollution caused due to the blast and the

particulars about the environmental compensation issued to the Project

Proponent, though as on date it is stated that the company is closed.”

2. The Board office vide email dated 13.11.2024 directed the RO-

Sangareddy to issue show cause notice to the industry for levying the

Environmental Compensation based on the recommendations of in house

committee of CPCB on methodology and guidelines for assessment,

imposing, collection and utilization of the eñvironmental compensation

from the polluting units in the state of Telangana.

The RO, Sangareddy issued Show Cause Noti.ce to the industry for Levy

of Environmental Compensation (EC) imposing of Rs. 31,00,000/- on

14.11.2024.

4. The industry has submitted a reply dt:20.11.2024 to the show cause

notice stating that the accident occurred on3 of April 2024, and the site

was completely under The control of the Government authorities. They

were not given access to the site and not given clearance for removing

any material from the area by the police department till 3rd May 2024

because the period witnessed visits by various government departments

(incl. Police Department, Department of Factories, Pollution Control

Board, Fire Department, etc.) and collection of multiple samples. In order

to maintain integrity of the site conditions, they were instructed to not

remove/ lift any material from the site. The delay in sending the waste

to authorized vendors is purely due to complying with the instructions of

the authorities, and not due to negligence on part of the industry. As

soon as they. received the clearance, they have sent the first tanker to

PETL on 4th Nay 2024 (I'4anifest No: 722889) followed by two more



bankers on 17th May 2024 and on 3rd June 2024. Hence requested to

consider the above information about site clearance and reconsider the

Environmental Compensation (EC) levied on the company.

Il. The representative of the industry informed that after the accident, the Industry

was completely under the control of the Government authoriLies. They were not

given access to the site and not given clearance for removing any material from

the area by the police department till 3rd May 2024, because the period witnessed

visits by various governmenL departmenLs (incl. Police' Department, Department of

F-actories, Pollution Control Board, Fire Department, etc.) and collection of multiple

samples. In order to maintain integrity of the site cond!tions, they were insLructed

to not remove/ life any material from the site. The dèÏay in sending the waste to

authorized vendons is purely due to complying with the instructions of the

authorîties, and not due to negligence on parL of the industry. Hence, they

requested the Board to consider the above information about site clearance and

reconsider the Environmental Compensation (EC) levied on the company and

requested fortime to pay the EC amount.

After detailed discussions, the Committee examined the request of the industry

and recommended Lo levy the Environmental Compensation (EC) amount of

Rs.31,00,000/- No the industry.

1 1. WHEREAS, after careful consideFation of material facts of Lhe case, the Board

hereby directs the industry to deposit an amount ofRs.31,00,000/- (Rupees

Thirty One Lakhs Only) towards Environmental Compensation (EC) within

15 days. The amount shall be deposiCed by way of D.D drawn infavour of

"Member Secretary, T.G Pollution Control Board” payable at Hyderabad.

Further, you are also directed not to starE the operations of the industry

without obtaining revocation of closure order.

12. These orders are issued under Section 33(A) of Water (Prevention and Control of

Pollution) Act, 1974 (asamended byAct53 of1988).

13, The above mentioned directives shall be implemented by the industry, failing which

legal action will be initiated against your industry und”er Section 33(A) of Water

(Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 of1988),

directing closure of the industry in the interest of Public Health and Environment

without any further notice.

To

M/s. S.B. Organics Ltd.,

Sy.No.252 & 253, Chandapur (V),

Hatnoora (M), Sangareddy District.

Copy to:

Sd/-

MEMBER SECRETARY

1. The 3CEE, TGPCB, ZO, RC Puram forinformation and necessary action.

2. The EE, TGPCB, RO, Sangareddy forinformation and necessary action.

3. Concerned File.



-..--• TELANGANA POLLUTION CONTROL BOARD Phone: 040-23887500

PARYAVARAN BHAVAN,A -3,INDUSTRIAL ESTATE,

^• SANATHNAGAR, HYDERABAD -500018.

BY REGD. POST WITH ACK. DUE

Fax: 040-23815631

Website:tspcb.cgg.gov.in

ATR (PREVENTION AND CONTROL OF POLLUTION) ACT 981

(ASAMENDEDBY ACT4?OF 98 ')

Order No.SRD-155/TGPCB/TF/HO/ 2024- Date:22.11.2024

Sub: TGPCB - M/s. S.B. Organics Ltd., Sy.No.252 & 253, Chandapur

(V), Hatnoora (M), Sangareddy District - Causing ofdamage tothe

Environment due to operation of the industry - LEVYING OF

ENVIRONMENTAL COMPENSATION -Air(Prevention and Control of

Pollution) Act 1981 (asamended by Act47 of1987) - DIRECTIONS -

ORDERS ISSUED - Reg.

Ref: 1. CFO & HWA Order dated: 21.06.2021, with validity up to 31.07.2026.

2. Directions Order No.SRD-155/TSPCB/TF/HO/2023-2118, Daie:

20.03.2023.

3. Fire accident occurred on 03.04.2024 around 04:30 PM.

4. The Hon‘ble NGT, Principal Bench has registered an Original

Application (OA) suo motu based on the news item title “4 killed in

blast at drug manufacturing unit in Telangana” appeared in “The

Hindu” dated 04.04.2024.

5. Closure Order No.SRD-155/TSPCB/TF/HO/2024- Dt:27.04.2024

6. The Hori'ble NGT, Southern Bench,, Chennai registered the

transferred Original application with OA No. 155 of 2024.

7. The Hon'ble NGT, Chennai has passed an order on 18.09.2024.

8. Show ca,use Notice Lr. No. HTN029/PCB/RO-I:SRD/2024 DI.

14.11.2024.

9. Industry's reply to show cause notice received by this Office on

20.11.2024.

10.Hearing held on 22.11.2024.

1. WHEREAS.You are operating the industry is located aLSYS No.352& 353, Chandapur

(V), Hatnoora (M), Sangareddy District and is engaged in manufacture of Guanidine

Nitrate& Guanidine Carbonate.

2. WHEREAS, vide reference 1“ cited, the Board issued CFO & HWA vide order on

2 1.06.2021 with validity up to 3 1.07.2026 for manufacturing Guanidine N itrate-4,000

Kgs/day in Group-A and Guanidine Nitrate - 2,500 Kgs/day & Guanidine Carbonate

- 1,500 Kgs/day with a condition that either Group-A or Group-B shall be

manufactured at any point of time. The industry produces PotassiumN itrate- 1.9 TPD as

a by-product.

3. WHEREAS, vide reference 2"° cited, the Board issued d irections to the industry on

20.03.2023 in connection:with complaints.

4. WHEREAS, vide reference 3’
d

cited, the RO-Sangareddy received a telephonic call on

03.04.2024 around 6:00 PM from the Sangareddy District Administration regarding the

explosion occurred in M/s. SB Organics and the TSPCB officials went to the site by 7: 00

PM and it was reported thata reactor was exploded around 4:30 PM which resulted in

fire. The fire tenders reached the spot by 4:45 PM and started dousing the fire resulted

from the explosion.

5. WHEREAS, vide reference4’h cited, the Hon'ble NGT, Principal Bench has registered

an Orlginal Application (OA) suo motu based on the news item title “4 killed in

blast at drug manufacturing unit in Telangana” appeared on “The Hindu” dated

04.04.2024. The news article relates to blast at M/s. SB Organics Limited,a bulk

drug manufacturing unit located at Hatnoora (M), Medak (D); the blast resulted in

the death of4 people and injury to 21 persons. The Hon‘ble NGT directed the

respondents to submit the response before the Tribunal and transferred the

original record of OA to Southern Bench as the subject matter relates to the

Southern Bench.



6. WHEREAS, vide reference 5" cited, the Board issued closure order £o the industry for

not taken safety measures for prevention of accident, not complying with the

consent conditions/ directions issued by the Board and causing pollution in the

surrounding area.

7. WHEREAS, vide reference 6t^& 7
t
^ cited, the Hon'ble NGT, Southern Bench,

Chennai registered the transferred Original application with OA No. 155 of 2024

and issued the following :direction vide order dated 18.09.2024.

"The District Cöllector - Sangareddy District ..and the Telangana State

Pollution Control Board are directed to filea further report regarding the actual

pollution caused due to the blast and the particulars about the environmental

compensation issued to the Project Proponent, though as on date it is staLed

that Lhe company is closed.”

8. WHEREAS, vide reference8 ^ cited, the RO-Sangareddy submitteda report to the

Board Office on 20.11.2024. The TO, Sangareddy has issueda show cause notice

on 14.11.2024 to levy the Environmental Compensation of Rs.31,00,000/- as per

Rules. The details of calculation of Environmental Compensation are as follows:

1. The following equation is used for estimating Environmental Compensation

(EC):

Environmental Compensation (EC) = PIx N x R x S x LF

Where

PI- Pollution index of industrial sector

N - No of days ofviolation took place

R —A factor in Rupees rorEc

S - Factor for scale of operation

LF -..Location factor

2. Pollution index of industrial sector (PI):'The Telangana Pollution Control Board

categorized the industry into ‘Red’ category (SynLhétic Organic Chemicals). For

‘Red’ category of industries, average pollution' index is 80. Thus PT is

considered as 80 in the EC estimation for this industry.

3. No of dd S Of violation took place (N): The details of the violations and dates

considered for calculation of period of violation for estimating EC is submitted

as below:

Initial date of observation of violation 03. 04. 2024

Last Date of Lending of contaminaLed water to M/s. 03.06.2024

PETL

No.ofdays ofviolation (03.04.2024 to 03.06.2024) 63 Days

4. Factor in Rupees @ (Rs): As per the environmental compensation estimation

guidelines, factor of rupees may be minimum ofRs.100 and maximum ofRs.500.

In the guidelines it is suggested to considerR as Rs.250 buL maximum value of 500

was considered owing Lo severity of the accident as environmental compensation in

case of violation. Hence, Factor in Rupees (R) for EC estimation is considered as

500.

5. Scale of operation (S):

S.N o Name oftheindustry Small/ Scale of

I Medium/ operation

Large (S).

ii. M/s. S.B. Organics Ltd., Sy. No.252 & 253, f'4edium 1.0

Chandapur (V), Hatnoora (M), Sangareddy

District.

(Gross Block/Fixed assets: Rs. 11.49

Crores)

> As per the website of Ministry of f'4icro, Small& Nedium Enterprises, units

with investment up to Rs. 10 Crore and turnover up to Rs. 50 Crore shall be

considered as Small Category; units with investment up Lo Rs. 50 Crores and

turnover up to Rs. 250 Crore shall be considered as Pledium Category.

Turnover ofLhe industry is not considered forabove calculation.



Location Factor (LF): The industry is located in Chandapur (V), Hatnoora (N),

Sangareddy District and the unit is located within 10Km radius from the Municipal

Limits of Sangareddy Municipality and the population of Sangareddy town as per2011

census is 15, 27,628 people. Thus location factor (LF) is considered as 1.25 forEC

estimation.

Based on the above factors, the Environmental Compensation (EC) is estimated as

given below:

Environmental Compensation (EC) = PIx N x R x S x LF

= 80x 62 x 500 x 1.0x 1.25

= Rs.3 1, 00,000/-

9. WH EREAS, vide reference 9’
h

cited, the industry has submitted a reply to the

Show Cause Notice vide letter dated: 14.11.2024 and stated that the industry has

submitteda reply to Lhe show cause notice stating that the accident occurred on

3rd of April 2024, and the site was completely under the controlo f the Government

authorities. They were not given access to the site and not given clearance for

removing any material from the area by the police department till 3rd May 2024

because the period witnessed visits by various government departments (incl.

Police Department, Department of Factories, Pollution Control Board, Fire

Department, etc.) and collection of multiple samples. In order to maintain integrity

of the site conditions, they were instructed to not remove/ lift any material from

the site. The d elay in sending the waste to authorized vendors is purely due to

complying with the instructions of the authorities, and not due to negligence on

part of the industry. As soon as they received the clearance, they have senL the

first tanker to PETL on .4th May 2024 (f'4anifest No: 722889) followed by two more

tankers on 17th Play 2024 and on 3rdJune 2024. Hence requested to consider The

above information about site clearance and reconsider the Environmental

Compensation (EC) levied on the company.

14. WHEREAS, vide reference 10
th

cited, you were given .‘an opportunity for hearing

before the Task Force Committee of the Board during the meeting held on

22.11.2024. The industry representative, RO-Sangareddy Officials have attended

the meeting.

I. The Committee noted the following non-compliances:

1. The Hon'ble NGT, Southern Bench, Chennai registered the transferred

Original application with OA No. 155 of 2024 and issued the following

direction vide ‘order dated 18.09.2024.

2.

3.

“The District Collector - Sangareddy District and the Telangana

State Pollution Control Board are directed to file a further report

regarding the actual pollution caused due to the blast and the

particulars about the environmental compensation issued to the Project

Proponent, though as on date it is stated that the company is closed.“

The Board office vide email dated 13.11.2024 directed the RO-

Sangareddy to issue show cause notice to the industry for levying the

Environmental Compensation based on the recommendations of in house

committee of CPCB on methodology and guidelines for assessment,

imposing, collection and utilization of the environmental compensation

from the polluting units in the staté of Telangana.

The RO, Sangareddy issued Show Cause Notice to the industry for Levy

of Environmental Compensation (EC) imposing of Rs. 31,00,000/- on

14.11.2024.

The industry has submitteda reply dt:20.1 1,2024 to the show cause

notice stating that the accident occurred on3
rd

ofApril 2024, and the siLe

was completély under the control of the Government authorities. They

were not given access to the site and not given clearance for removing

any material from the area by the police department till 3rd May 2024

because the period witnessed visits by various government departments

(incl. Police Department, Department of Factories, Pollution Control

Board, Fire Department, etc.) and collection of multiple samples. In order

to maintain integrity of the site conditions, they were instructed to not



remove/ lift any material from the site. The delay in sending the waste

to authorized vendoFs is purely due to complying with the instructions of

the authorities, and not due to negligence on parL of the industry. As

soon as they received the clearance, they have sent the first tanker to

PETL on 4th May 2024 (Manifest No: 722889) followed by two more

tankers on 17th May 2024 and on 3rd 3une 2024. Hence requested to

consider Lhe above information about site clearance and reconsider the

Environmental Compensation (EC} levied on th'e company.

II. The representative of the industry informed that after the accident, the industry

was completely under the control of the Government authorities. They were not

given access to the site and not given clearance for removing any material from

the area by the police department till 3rd May 2024, because the period witnessed

visits by various government departments (incl. Police Department, Department of

Factories, Pollution Control Board, Fire Department, etc.) and collection of multiple

samples. In order to maintain integrity of the site conditions, they were instructed

to not remove/ lift any material from the site. The delay in sending the waste to

authorized vendors is purely due to complying with the instructions of the

authorities, and not due to negligence on part of the industry. Hence, Lhey

requested the Board to consider the above information aboUt site clearance and

reconsider the Environmental Compensation (EC) levied on the company and

requested fortime to pay the EC amount.

After detailed discussions, tbe Committee examined the request of the industry

and recommended Lo levy the Environmental Compensation (EC) amount of

Rs.31,00,000/- to the industry.

10. WHEREAS, based on the recommendations of the Committee, the Board vide

order dated:22.1 1.2024 levied Environmental Compensation under Section 33{A)

of Water (Prevention and Control of Pollution) Act, 1974 (asamended by Act53 of'

1 988).

11. WHEREAS, a fter careful consideration of material facts of the case, the Board

hereby directs the industry not to start the operations of the industry without

obtaining revocation of closure order.

12. These orders are issued under Section 31(A) of the Air (Prevention and Control of

Pollution) Act 1981 (as amended byAct47 of1987).

13. The above mentioned directives shall be implemented by the industry, failing which
Ie9aI action will be initiated against your industry under Section3 1(A) of the Air

(Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of 1987)

directing closure of the industry in the interest of Public Health and Environment

without any further notice.

To

M/s. S.B. Organics Ltd.,

Sy.No.252 & 253, Chandapur (V],

Hatnoora (M), Sangareddy District.

Copy to:

Sd/-

MEMBER SECRETARY

1.The3CEE, TGPCB, ZO, RC Puram forinformation and necessary acLion.

2. The EE, TGPCB, RO, Sangareddy forinformaLion and necessary action.

3. Concerned File.



To,

Environmental Engineer

Telangana Pollution Control Board

Regional Office1

Sangareddy

Telangana

Subject: Response to Order No.SRD•155/TGPCB/TF/HO/2024 dated 22.11.2024 with subject TGPCB - Mls. S.B.

Organics Ltd., Sy.No.252& 253, Chandapur {V), Hatnoora (M). Sangareddy District - Causing of damage tothe

Environment due to operation of the industry • LEVYING OF ENVIRONMENTAL COMPENSATION • Water

(Prevention and Control of Pollution) Act, 1974 (asamended byAot53 of1988) - DIRECTIONS - ORDERS- ISSUED

- Reg.

Dear Ma'am,

We arein receipt of Order Order No.SRD-155/TGPCB/TF/HO/2024 dated 22.11.2024 with subject 'TGPCB - Mls.

S.B. Organics Ltd., Sy.No.252& 253, Chandapur (V), Ha\noora (M), Sangareddy District - Causing ofdamage tothe

Environment due tooperation of the indusW - LEVYING OF ENVIRONMENTAL COMPENSATION - Water

(Prevention and Control of Pollution) Act, 1974 (asamended byAct53of1988) - DIRECTIONS - ORDERS- ISSUED

- Reg.' wherein after the Board directed the industry to deposit an amount ofRs.31,00,000/- (Rupees Thirty One

Lakhs Only) towards Environmental Compansatlon (EC) within 15 days with respect to the accident which took place

at SB Organics Unit1 on 3rd of Aprll 2024.

we hava deposited the amount through RTGSto'Telangana State Pollution Control Board' SBI account

(Paryavaran Bhavan A-3, Industrial Estate, Sanath Nagar, Hyderabad, Telangana). The UTR number ofthe

transaction is:

25-11-2024 16:50:23 25-11-2024

NEFTO / W - YESIG43300188863-SBIN0021452•TELANGANA STATE POLLUTION CONT- 2411251142460001

YESIG43300188863

However, we deny thecontents and allegations made against us. We hereby place our objection to the order. As

informed to the department inwriting, we have complied wifh all directives before and after the accident. The sife was

completely under thecontrol of the Government authorities. We were notgiven access tothe site and not given

clearance farremoving any material from the area by the police department till 3rd May 2024 because theperiod

witnessed vlslN by various government departments (incl. Police Department. Department ofFactories, Pollutlon

Control Board, Fire Department, etc.) and collection of multiple samples. In order to maintain integrity of the site

condltlons, we were Instructed to not remove/ Ilft any mateñal from the site. The delay in sending thewaste to

authorized vendors is purely due to complying with the instructions of the authorities, and not due to negligence on

part of the company. Due to persistent demand oftheboard, we pay the amount under protest and submit our

objection.

Regerds,

GB O RG @ I’dI CA L.TD

MnTt -T, Survey No. 352 & 3S3,

Chandapur *'l!8B^.^athnoora Mandal.

Sangareddy Dlscfict. Telangana Scate.

Pin code: so2zss, iNoiA.

REGISTEREOOfiF!CE:

SB ORGANICS LTD

H. NO 28.206.H.L.C PLOTNO 206

BHEL EXECUTIVES CO OPERATIVE SOCITY LTD

MAOSAVNAGARH IG COL0Y RAMACHANDRAr'IJRAhf 502032

CELLNOT 207021606,

EMaJ: Navi@sborganics.corn

SANGAREDDY District. Telangana State,lNDlA





Item No.23:

BEFORETHE NATIONALGREENTRIBUNAL

SOUTHERNZONE, CHENNAI

INTHE MATTEROF:

CORAM:

(Through Video Conference)

[Earlier O.A. No.367 of2024 (PB)]

Suo Motu based on the news item

appearing in ’The Hindu’ dated 04.04.2024

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPASATHYANARAYANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATI, EXPERTMEMBER

ForApplicant(s): Suo Motu.

ForRespondent(s): Ms. C.P. Kavitha Renjini represented

Mr. T.Sai Krishnan forRl.

Mr. Mohammed Aathic represented

Mrs. H. Yasmeen AliforR2.
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OItDEIt

1. The District Collector - Sangareddy District and the

Telangana State Pollution Control Board are directed to filea

further report regarding the actual pollution caused due to the

blast and the particulars about the environmental compensation

issued to the Project Proponent, though as on date it is stated

that the company is closed.

2. Post thematter on 28.11.2024.

O.A. to.155/2024(SZ)

18'h September, 2024. AD.

Sé{/-

Smt. Justice Pushpa Sathyanarayana, JM
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S6/-

Dr. Satyagopal Korlapati, EM


